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AUTHORITATIVE ENGLISH TEXT

Bill No. 6 of 2024.

THE HIMACHAL PRADESH GOODS AND SERVICES TAX (AMENDMENT) BILL, 2024

ARRANGEMENT OF CLAUSES
Clauses:

1. Short title.

2. Amendment of section 2.
3. Substitution of section 20.
4. Insertion of section 122A.

5. Amendment of section 1 of the Himachal Pradesh Goods and Services Tax
(2nd Amendment) Act, 2023.
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Bill No. 6 of 2024.

THE HIMACHAL PRADESH GOODS AND SERVICES TAX (AMENDMENT) BILL, 2024

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Goods and Services Tax Act, 2017 (Act No. 10 of
2017).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fifth Year of
the Republic of India as follows:—

1. Short title.—(1) This Act may be called the Himachal Pradesh Goods and Services
Tax (Amendment) Act, 2024.

(2) Save as otherwise provided, sections 2 to 4 shall come into force on such date as the
Government may, by notification in the Rajpatra, (e-Gazette), Himachal Pradesh appoint.

2. Amendment of section 2.—In section (2) of the Himachal Pradesh Goods and
Services Tax Act, 2017 (hereinafter referred to as the “principal Act”), for clause (61), the
following clause shall be substituted, namely:—

“(61) “Input Service Distributor” means an office of the supplier of goods or services
or both which receives tax invoices towards the receipt of input services, including
invoices in respect of services liable to tax under sub-section (3) or sub-section (4) of
section 9, for or on behalf of distinct persons referred to in section 25, and liable to
distribute the input tax credit in respect of such invoices in the manner provided in
section 20;’.

3. Substitution of section 20.—For section 20 of the principal Act, the following section
shall be substituted, namely:—

“20 Manner of distribution of credit by Input Service Distributor.—(1) Any office of
the supplier of goods or services or both which receives tax invoices towards the receipt of
input services, including invoices in respect of services liable to tax under sub-section (3) or
sub-section (4) of section 9, for or on behalf of distinct persons referred to in section 25,
shall be required to be registered as Input Services Distributor under clause (viii) of section
24 and shall distribute the input tax credit in respect of such invoices.

(2) The Input Service Distributor shall distribute the credit of central tax or integrated tax
charged on invoices received by him, including the credit of central or integrated tax in
respect of services subject to levy of tax under sub-section (3) or sub-section (4) of section 9
paid by a distinct person registered in the same State as the said Input Services Distributor,
in such manner, within such time and subject to such restriction and conditions as may be
prescribed.
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(3) The credit of state tax shall be distributed as state tax or integrated tax and integrated
tax as integrated tax or state tax, by way of issue of a document containing the amount of
input tax credit, in such manner as may be prescribed.”.

4. Insertion of section 122A.—After section 122 of the principal Act, the following
section shall be inserted, namely:—

“122A Penalty for failure to register certain machines used in manufacture of
goods as per special procedure.—(1) Notwithstanding anything contained in this Act,
where any person, who is engaged in the manufacture of goods in respect of which any
special procedure relating to registration of machines has been notified under section
148, acts in contravention of the said special procedure, he shall, in addition to any
penalty that is paid or is payable by him under Chapter XV or any other provisions of
this Chapter, be liable to pay a penalty equal to an amount of one lakh rupees for every
machine not so registered.

(2) In addition to the penalty under sub-section (1), every machine not so registered shall
be liable for seizure and confiscation:

Provided that such machine shall not be confiscated where—
(a) the penalty so imposed is paid; and

(b) the registration of such machine is made in accordance with the special procedure
within three days of the receipt of communication of the order of penalty.”.

5. Amendment of section 1 of the Himachal Pradesh Goods and Services Tax
(2nd Amendment) Act, 2023.—In section 1 of the Himachal Pradesh Goods and Services Tax
(2nd Amendment) Act, 2023, for sub-section (2), the following shall be substituted, namely:—

“(2) save as otherwise provided in the Act,—

(a) sections 2 to 15 and 21 to 27, shall be deemed to have come into force on 1% day of
October, 2023;

(a) sections 16 to 20 shall be deemed to have come into force on 1% day of August,
2023.”.

STATEMENT OF OBJECTS AND REASONS

The Himachal Pradesh Goods and Services Tax (Amendment) Bill, 2024 proposes to
further amend the Himachal Pradesh Goods and Services Tax Act, 2017 (Act No. 10 of 2017). The
Bill proposes to amend Clause (61) of section 2 and section 20 of the Himachal Pradesh Goods and
Services Tax Act, 2017 which would, Interalia, provide clarity and specific cretira thereby ensuring
a more precise understainding of the role and responsibilities of Input Service Distributor and to
outline their obligations. Further, the Bill proposes to insert a new section 122 A to provide for
penal provisions in case of failure of registration of certain machinery used in mnufacturing of
goods. The proposed Bill further seeks to amend section 1 of the Himachal Pradesh Goods and
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Services Tax (2 Amendment) Act, 2023 incompatible with the corresponding amended provisions
of the Central Goods and Services Tax Act, 2017 which has already been enforced by the Central
Government w.e.f. 1% August, 2023 and 1% October, 2023 and hence the provisions of the Himachal
Pradesh Goods and Services Tax (2 Amendment Tax), 2023 are required to be brought into effect
from the same date.

This Bill seeks to achieve the aforesaid objectives.

(SUKHVINDER SINGH SUKHU)
Chief Minister.

SHIMLA:
The............ 2024

FINANCIAL MEMORANDUM

The provisions of the Bill when enacted are to be enforced through the existing
Government machinery and no additional expenditure will be involved.

MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 3 of the Bill seeks to empower the State Government to make rules for carrying out
the purposes of this Act. The proposed delegation of power is essential and normal in character.

RECOMMENDATIONS OF THE GOVERNOR UNDER ARTICLE 207 OF THE
CONSTITUION OF INDIA

(File No. EXN-D(6)-1/2023-Vol-)

The Governor of Himachal Pradesh having been informed of the subject matter of the
Himachal Pradesh Goods and Services Tax (Amendment) Bill, 2024, recommends under article
207 of the Constitution of India, the introduction and the consideration of the Bill in the Legislative
Assembly.
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THE HIMACHAL PRADESH GOODS AND SERVICES TAX (AMENDMENT) BILL, 2024

A
BILL

further to amend the Himachal Pradesh Goods and Services Tax Act, 2017 (Act No. 10 of
2017).

(SUKHVINDER SINGH SUKHU)
Chief Minister.

(SHARAD KUMAR LAGWAL)
Secretary (Law).

SHIMLA:

MEDICAL EDUCATION & RESEARCH DEPARTMENT
NOTIFICATION
Shimla-2, the 4th September, 2024
Comp. No.: 153079 File No.:HFW-B-B015/77/2023.—In supersession of this Department
Notification No. Health-B(B)15-10/2023 dated 03-01-2019, the Governor, Himachal Pradesh, is

pleased to re-constitute an “Ethics Committee” consisting of following members for smooth
functioning development activities in H.P. Government Dental College, Shimla:—

Sl Name & Designation Post
No.

1. Dr. G.R. Tegta, Ex. Professor & Head, Department of Skin, | Chairperson
IGMC, Shimla, Rana Baljeet Singh House Cliffend Estate,
Shimla, H.P.




